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Human rights can’t be an excuse
for defying law of the land: MHA

Times News NETWORK

New Delhi: Refuting the allega-
tion of “witch hunt” levelled aga-
inst the government by Amnesty
InternationalIndia, the homemi-
nistry on Tuesday said the hu-
manrights NGOwasfacingapro-
befor circumventing the Foreign
Contribution Regulation Act,
2010, by receiving foreign funds
remitted through FDI route. The
ministry also claimed India’s
approachto Amnesty was “bipar-
tisan” as previous government
had also rejected its applications
to receive funds from abroad.
Accusing the human rights
body of seeking to divert atten-
tion from the violation of norms,
the ministry said, “All the glossy
statements about humanitarian
work and speaking truth to po-

wer are nothing but a ploy to di-

vert attention from their activiti-
es which were in clear contraven-
tion of 1aid down Indian laws."”

Emphasisingthatlawapplied
to all and Amnesty could not cla-
im exemption, it added, “Human
rights cannot be an excuse for de-
fying thelaw of theland.”

Hope NGO can resume
work in India, says EU

s Amnesty International

announced itsdecisiontoexit
India, the EuropeanUnion
expressed hopethatthe NGO
would be allowed to resume work
without interruption and said it
had raised issues related to the
organisationwith the Indian
govemment. Thespokesperson
for foreign affairs and security
policy NabilaMassrali said EU had
already raised the issue withits
Indianinterlocutors, expressing
expectation that theseissues
would be solved.

Amnesty involved in
many illegalities: BJP

eacting to Amnesty

International’s
announcementof halting
operations in India, the BJPon
Tuesday accused it of being
involvedin “multipleillegalities”.
Former union minister and BIP
spokesperson Rajyavardhan
Singh Rathorealleged that
Amnesty International received
foreign funds illegally. “Multiple
illegalities have been undertaken
by Amnesty International,
therefore, ithas norighttolecture
on propriety,” he said. e

Terming the stand taken and
statements issued by Amnesty
International as *unfortunate,
exaggerated and far from the
truth”, theministrysaidasignifi-
cant amount of foreign money
was remitted by Amnesty Inter-
national UK to Amnesty mdiavia
four trusts without MHA'S appro-
val required under the FCRA.

Sources in the also contested
the NGO’s claim that it had shut

downitsIndiaoperationsasagen-
cieshad frozen its bank accounts.
A senior official confirmed that
two of Amnesty's bank accounts
in Bengaluru were operational.
No Amnesty account has been
frozen, except for Rs 52 crore atta-
ched in 2018 which belonged to a
private limited company, Amnes-
ty International India Pvt Led (Al-
IPL), sources said.
Fullreportonwwwi.tol.in
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High Court Full Bench reserves verdict on effect of

LEGAL CORRESPONDENT
CHENNAL

A Full Bench (comprising
three judges) of the Madras
High Court on Tuesday re-
served its verdict on a refe-
rence made to it by a Divi-
sion Bench in July 2017 for
answering whether the re-

ports of the State Human
Rights Commission (SHRC)
were merely recommenda-
tory in nature or if they
would be binding upon the
State government.

Justices S. Vaidyanathan,
V. Parthiban and M. Sundar
deferred their judgment af-

ter hearing marathon argu-
ments advanced by a battery
of lawyers since February 17
this year. Over 40 advocates
made their submissions be-
fore the Bench.

Additional Solicitor Gen-
eral R. Shankaranarayanan,
Additional Advocate Gener-

al Narmadha Sampath, Cen-
tral Government standing
counsel M.P. Jaisha and ad-
vocate R, Srinivas represent-
ed the Centre, the State go-
vernment, the National
Human Rights Commission
(NHRC) and the SHRC, res-
pectively, before the Full

Bench and placed their
submissions.

Amicus Curiae B. Vijay
wound up the arguments by
bringing to the notice of the
judges that a previous Full
Bench comprising Justices
T.S. Sivagnanam, V. Bhavani
Subbaroyan and M. Dhanda-

pani had posed five .
cant questions, rela
the issue, to the Stz
vernment on june 1
and obtained written
to them on July 10, 20

Cumbersome proce
Mr. Vijay told the cou



